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: MANUFACTURERS & EXPORTERS OF DIAMONDS & JEWELLERY
CIN:L36912MH1986PLC041203
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SHARES THROUGH TENDER OFFER UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.
This Public Announcement (the "PA7) is being made in accordance with Securties and Exchangs Board of India “3EBI" of the Board Maeting i.e., Septembar 13, 2021, &t which the Buyhack was proposed and from the date of the Board Diate of Mature of Humber Price Face Value Issusl Consideration
Circulzr CIRTCFIVPOLICYCELLM 201 Sdated April 13, 2015 read with Circular CFVDCRZP2016/M131 dated December &, Mesting fill the date of this Publc Arnouncement Transaction Transaction of Equity| (T per Share)| per share | Acquisition! |(Cash, ofher than
2016, including any further amendments 1herecf), pursuant ko fhe Regulation 7[5 aleng with other applicable provisiens of the a8 INTENTION OF THE PROMOTERS AND PROMOTERS GROUP OF THE COMPANY TO TENDER EQUITY SHARES Shares i) [Bale) Price (7] cash efc.)
Senunhes and Exchange Board of India |Buy Back of Securilies) !:Iagdlﬂk.:ni 2018 as amended, lor he time I::ein-g in forca FOR BUY-BACK: 11-10-11 Eurchaﬁe B EE"?E' 10 17,347 Cash
including ar:',' sla'rumr!.r_rmﬁrﬁcat-c-ns and amendments from time to time (“3EBI Buyback Hggullilnnns :f ‘Buyback 81, Intemns of the Buyback Requlations, under the Tander Offer rowte, the Bromeoter and Bromaler Group of the Company 121011 Purchass 4428 93.03 10 1.46.1H Cash
Regulations”} and containg tt‘lﬂ_dﬁ:lﬂﬁjrm as specified in Schadula I 1o the SEBI Buyback Requiations read wilh Schedule have the option to participate in the Buyback. in this regard, the Promoters and Promioter Group of the Company, have 121011 Purchase 574 34,78 10 15 987 Cash
| of the SEB| Buyback Regulations. expressed iheir intention vide their letters dated September 13, 2021 to participate i the Buyback and the details of 131011 Purchass 2500 35.04 10 E7.600 Cash
OFFER FOR BUYBACK OF UP TO 3,60,000 (THREE LAKHS EIGHTY THOUSAND ONLY ) FULLY PAID-UP EQUITY maimuen shates Io be tendered is as given bk 1310-11 Burchass 1,250 3403 10 4259 Cash
SHARES OF THE COMPANY OF FACE VALUE OF 710\ (RUPEES TEN ONLY ) EACH ("EQUITY SHARES") AT A PRICE ar.1 Nises of Ghareholder No- of Shates hreld NUNaT of - Sl Shares 1310-11 Purchase 1,250 3503 10 43,787 Cash
OF £1200/- (RUPEES ONE THOUSAND TWO HUNDRED ONLY) PER FULLY PAID-UP EQUITY SHARE ON A 2 ol SE A ki 1011 Purchase ] 35,53 10 3519|  Cesh
PROPORTIONATE BASIS THROUGH THE TENDER OFFER PROCESS USING THE STOCK EXCHANGE MECHANISM, T [y T g 41011 Purchase 3] 3360 10 1,713 Cash
" - . . . - . - . . i i i i i 1?_1 .I.1 P 1 h
m@msmmmmmmmmmm have Dean sulyect fo rounaing off adiustmeants., 2 | Anmol Rashesh Bhansal 36,00,000 50,500 - urchass BO5 33,12 10 26,661 Cas
Al decimals have boen rownded off fo hwo decamal poinfs. In carfaly insfances, [} e sum or parcentage change of sueh ke 171011 Purchase 185 33.03 10 &.441 Cash
rumibers may not canform exactly fo the fofal figure given; and (i) the sum of he numbers in & column or fow in certain fabies 3 | Shobhnaben Manharkumar Bhansali 10,94 872 18,500 TB-10-11 Purchase 1,225 32,45 10 39,750 Cash
may nat confarm exachy fo the tofal figue given for thal colwmn ar fow, TOTAL 1,46,94 672 247,000 16-10-11 Purchass 1,425 3203 10 45,643 Cash
1, DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE. The dala and peica ol the acquistion and ofther details of the eguily shares held by the Promobers /Promoles Group 1B-10-11 Purchase 200 3387 10 6,774 Cash
11.  The Board of Directors (the “Board”, which expression includes the any commitiee constiluted by the Board 1o Members who are imtending o tender their shares are s follows: E.Eﬁ:i::: ?”3:: ﬁ' g.gL;; :g 3: $ g:z:
exertise the powers, including the powess confierned by the resclution) of Goldiam Intermafianal Limited (the “Co " i} Rashesh Manhar Bhansali: o : .
at mmmﬁ:ﬂm Sﬁptﬂﬂ?bﬂf 1FJ 5, 2021 (“Board Eﬂlng"}appm]vedm;mmﬁl of Buyback up bi:-&an.um“:"lahwmg Date of |  Nature of Number | Price | Face Value | lssue/ | Consideration 21-10-11 Purchase 2503 33.03 10 B2 674 Cash
Lakhs Eighly Thousand) hully-paid-up Equity Shares of lace value T10- each, at a price of T1200/- per equity share Transaction Transaction of Equity | (¥ per Share} | per share | Acquisition/ |(Cash, other than 21-10-11 Purchass 87 43,96 10 3206 Cash
(Buyback Price”) for &n amount not exaeeding 745,60,00,000- (Rupees Forty-Five Crores Sixty Lakhs Only ) Shares (7)|iSale) Price (7)|  cash el Eﬂﬂg: ﬁ“fﬂﬂhﬂm Eg ggg: :E ﬂ-ﬁ E“:
(“Buyback Size") (excluding Transaction Cosls such as securities transaction tax, GST, stamp duty, filing fees, 16-05-88 Purchase 4,000 100 100 4 00,000 Cash T E”'EHEE'} T e = o -EEH_h
miﬁ?mli;eﬁémfr?t:ﬁ public anm:rtrn%meh:i :%Brﬁ;ﬁ Pm$g and E;fiﬂ;;ﬂﬁnﬁﬂsh:pmﬂﬂ_ 8 1':-:;55 l:;:d 20-04-38 Transter 8,000 100 100 8,00.000 Cash o PE:Eh:: : < o 31}55 c::h
other inc and re expenses (heseina rred to as “Transaction 5" from t uity shareholders 22-05-89 Purchase 1,900 100 100 1,590,000 Cash :
of tha Compary as on Clmberp;?ﬂ. 2021 (‘Record Date”) [“Eligible Shareholders™) (for further u:I;lIE:nn e Record 3502071 Purchase 18,000 100 100 78,00,000 Cash 26-10-11 Purchase 7174 33.03 10 255,557 Cesh
Date, rafer fo paragraph 12 of this Public Annauncement), on & proportionate basis frough the “Tender Offer™ route 30-03-93 Purchase 17,400 100 100 | 17.40.000 Cash Lkl Flrchase 1,78 31.16 10 55,560 Lash
in accordance with the provisions of the Companies Act, 2013 ("Companies Act” or ‘the Act’) and, the Companies YT Spit face of value | 4,063,000 - 10 - s 14-11-11 Purchase 417 .11 10 12,51 Cesh
[Share Capital and Debentures) Rules, 2014 (the “Share Capital Rulas®), the Companies (Managemenl and of Rs. 100 per 151-1 Purchass 300 anar 10 9,350 Cash
Administraion] Rules, 2014 (the “Management Rules”) and in complance with the Buyhack Reguiafions ("Buyback shara to As. 10 15-11-11 Purchase 658 31.34 10 21,875 Cash
Offer” or “Buyback™) and, subject to approval of the Equity Shareholders of the Campany. The Board of Directors pes sharne 15-11-11 Purchase &3 31,43 10 723 L:ash
al their mealing appraved he Pastal Ballat Modice dated Sephember 13, 2021 (“*Postal Ballol Notice™). to saek the 2d-08-94 Izsue of Bonus 7,309,500 - 10 - - 1511-11 Purchaszs 10,000 d1.53 10 315,284 Lash
epproval of the Sharehoiders of the Company for the Buyback, through a Special Resolufion, on & proporfionaie basis shanas m the ratio 161111 Purchase 13,380 an.2e 10 405,144 Cash
[subject 10 he reservation for smal shareholders), Srowgh the tender offer procass plarsuant to Aficles of Association T 'T'I 32 e ¥ iy . - 1;—11-11 ;urxaae S.E ggz; }g 1;1}% gasz
of the Company and in accordance with Sections 68, 89, 70 and 110 and all ofhear applicable prowissans, if any, of the Tansier : 1330, 85 -11-11 Lrchase ] J as
Companies Acl, the Share Capital Rules, the Management Rules, and the Buyback Regufations. The Buyback is 12-07-86 Purchase 200 1B.20 10 3,640 Cash 18-11-11 FPurchase 1,237 a0.27 10 37444 Cash
subject 1o receipt of any appravals o lenders, stattory, raquiatory, or govemnmental authonties as may be reguired 12-07-96 Purchase 500 18.30 10 9,650 Cash 181111 Purchase 300 30.28 10 9,084 Cash
under applicabies laws, including the Reserve Bank of India (RBI), the SEBI, and the Stock Exchanges on which the 12-07-96 Purchass ikt 16.25 10 9,125 Cash 21-11-11 Purchase 450 a0.53 10 44 259 Cash
Equity Shares of the Company are fisted, namely, National Stock Exchange of India Limited (*MSE") and BSE Limsed 15-07-96 Purchase 500 1E.BD 10 3400 Cash 21-11-11 Purchase 1,542 3041 10 4. E30 Cash
(*BSE") {heremalter together referred to as the “Stock Exchanges”). 15-07-96 Purchase 200 16.55 10 370 Cash 22-41-11 Purchase 10,000 a0.28 10 3.02.800 Cash
1.2, The resulis of the Postal Ballot Resolution were announcad on Ocfober 13, 2021 ["Shareholders' Approval’). The 1;—3?-32 :UFEEEJ% Bﬂ ;E-gﬂ ':g E;Elg gﬁﬁhh 22-11-11 :Ufﬂ’ﬂﬂﬁt‘ 2,368 A0.03 10 161,021 gﬁﬁh
Shareholders of the Comgany approved the "Buyback™ of up 103,830,000 (Three Lakhs Eighty Thousand) {ully-pasd- 1E-0057- urchagse i a0 ; a5 221-1 urchass 2 3233 10 65 ash
up Equity Shares of face value 2100 each, from the equity sharsholders of the Company as on the Record Date, on | 22-07-06 Purchass B0 18.00 10 17,100 Cash 2a-11-11 Purchase 189 2973 10 5618 Cash
& proportionate basis through the “Tender Offer” route at a price of $12000- (One Thousand Two Hundred Onkyh per 00896 Purchase 500 18.80 10 11,880 Cazh 2+-1-1 Purchase 2EN 20,66 10 £330 Cash
share, payable in cash, lor an amour nol excaedng T45,60,00 000 (Rupees Forly-Five Crares Sisty Lakhs Oaly) 07-08-96 Purchase B0 19.80 10 9.500 Cash 24-11-11 Purchase 750 28.28 10 21,560 Cash
which excludes Transacton Costs 07-0B-96 Purchass 200 20,05 10 4,010 Cash 24-11-11 Purchass &1 20 56 10 1,443 Cesh
13, The Buyhack is in accordance with Article 234 of the Articles of Association of the Company and the provisions of 0E-0E-96 Purchase S0 19.30 10 9,650 Cash 26-11-11 Purchase 1,000 31.41 10 31.408 Cash
Sections 68, 69, 70 and 110 and ciher applicable provisians, if any, of the Companies Act, 2013 [the ‘Act”), the 0E-0B-96 Purchase S0 1855 10 8,775 Cash 25-11-11 Purchase 1,000 3146 10 31477 Cash
Companies (Share Capital and Debentures) Rules, 2014, the Companies (Management and Administration) Aules, gﬂgg: Euﬂﬂﬂ 1 ;ﬁ Egg 13 SLE EHE: Egg-:g :UTE:EW 1;$ E]Ergg :g -:-;:-E 335:
214, inchuding any amendments, statubory modfications or re-enactrments thareaf, far the ime baing n forca and in urcnase b 13, y &8 . urchasg i : b5 an
compliznce with the Buyback Regulations, 22-07-38 Purchase 103,600 25.00 10 25,050,000 Cash 14-08-12 Purchase 6,970 2B.80 10 200,728 Cash
14, In accordance with the l.‘.fl:l".'iEi-EﬂE- af the |:I:II1‘I|:EI'I'EE. Aot 213 the Eﬂ'phﬂﬂh EiEE i5 T45 B0 00.000- I:HLPEE'E FEII'I‘!,I'- 04-02-00 Purchase Eﬁ.mj a0.00 10 4—4&}.{:".'!] Cash 14-08-12 Purchass B.ET2 JR82 10 1,62 035 'EHEI'I
Five Crores Sixty Lakhs Only) excluding Transaction Cost, representing 18.35% and m.:,sl% of the aggregate fully 16-04-01 Furchase 60,000 50,00 10 30,00, () Cash 17-09-12 Purchase 4,128 2B.74 10 1,18, 564 Cash
paid-up share capital and free reserves as per audited standalone financial stalements and audited consolidated 17-0B-01 Purchase 1.500 d2.33 10 2AZATS Casgh 17-08-12 Purchase 5267 28,87 10 1.52,081 Cash
financial statement al.-"a:i:al:de as on the date ,:!f Board Meeting approving the Buyback) 1.!|rll:l is. within the statutary limi 23-08-01 Purchass 575 32.08 10 18 445 Cash - 20-08-12 FPurchase 11,476 28.53 10 3,585 gash
of 253 of the Rully paid-up equily share capilal and fres reserves as per the kast audited fnancial statament of the g;*gg_'g: Ehrﬂﬂr]am 1;% g;g; }E :g:?ﬂ; Easn g:—g;}; Eu:;:ase 5 :3; gg;; :g Eﬁ Eas:
Company, Furher, under the Companies Act, the number of equity shane thaf can be bowght back in any financial year z urchase ' . A B3 urcnase : : s
cannol excesd 26% of the total pald-up equity share capital of the Comgpany in that financial year, Since the Company 26-08-01 Purchase 7,500 32.33 10 242475 Cash 250812 Purchase 1.857 28.94 10 58,593 Cash
proposas to Buyback up o 380,000 equity shares representing 1.71% of the tolal paid up equity share capital of the 258-08-01 Furchase 10,000 3232 10 3.23.500 Cash 25:09:12 Purchasa 1,263 30.01 10 37,908 Cash
Company, the same is within the aforesaid 25% limit, 04-08-01 Purchase 12,000 32.00 10 3.54.000) Cash 26-08-12 Furchase 422 20,66 10 12.610 Cash
15 Tha buyback price s 12005 per equly share. Tha Eu!.m Prica has baan anived at aMer consdaning varous factors 060501 Purchasze T 500 az.33 10 242475 Cash 2ra08a2 Purchass 18D 2887 10 k376 'E-;;h
incuding, but nat limied 1o the trands in the volume weighted sverage markst prices of the Equity Shares on BSE 07-08-01 Purchase 7202 32,33 10 2,32 841 Cash 2B-08-12 Purchase 450 20,86 10 13,445 Cash
Limised {‘BSE") and Na1|t_mal 3[,:,-4:_1,,; EHEhﬂﬂgE af Inda Umitg-:l ”?ISEH'I whare the Equity Sm,-,ag.am listed. the net 10-08-01 Purchase 130 3227 10 4.195 Cash 26-08-12 Purchase 6,114 20,66 10 1,682,576 Cash
e i At 20T [Puchase I T - WO Puess T -
on the eamings per Shana. : : . .
16, Acopy ol this Public Anouncement will be avaiable on the Comparny's website {(www.goldiam.com) and is expacted ”‘*'1”'”1 E“'““a“ B50 26.47 10 ‘ﬁﬂ}ﬁ Gash 05-10-12 Purchase 3,175 28,98 10 FIEL Cash
T T e . 1 e
lock Exchanges (www.bsaindiacom and www.nseindia.com). : : :
9 OBJECTIVE {?'F THE BUYBACK :l A2-09-02 Boous 1:1 1,505 BOY . 10 - . 101042 Purchase 1,100 J0.36 10 43423 Cash
' e 17-02-04 Purchass B8.385 50,24 10 44,40.513 Cash 10-10-12 Purchase 3,565 30.46 10 1,02.501 Cash
2.1 The Bu;-l:tat_t i being urﬂgnﬂ:ﬂn IE]E,r 1he Cm'rp@y [0 redum surplus h.m:i_s b #5 aguily sha{nmms uﬂ_nlnh are ower SEOBOE Bonde 11 3,100,000 * T : : TRLEE Burchase 15 SR.03 i 55 159 Tash
wiliigotige bnapti i bbb o bl 210406 Purchase EOBE| 146,00 10| 904132  Cash 161012 Purchase 0 56.08 i3 3803  Cash
iz} e _ 30-04-06 Furchass 10,000 153.00 10| 15.30,000 Cash 160413 Purchase 1,058 21,00 I 15,423 Cash
The Buyback is underigken for the following reasons: 26-06-06 Purchase 23,032 120.00 10| 28,71,840 Cash 16-04-13 Purchase 1,007 21.73 10 21,681 Cash
I The Company believes that the streng fulee and culleok of ile besness activilies, 1s nol accurately reflacied 27-06-06 Purchass 10.000 119.00 10 11,090,000 Cash 17-04-13 Purchaze 154 a5 0% 10 1309 Cash
in the preveiiing market prce, thareby giving an opporunity for buyback to create long-term value for #s 10-07-06 Purchase 10862 a9.00 10 10,85 233 Cash 2304-13 Purchase ) 2003 10 124975 Cash
shareholders 01-06-06 Purchase a457 100.00 10 9,45, 700 Cash 250413 Purchaza 2535 22.03 10 &8 049 Cash
ii. The Buyback wauld help in impraving firancial ralios ike eamings par share and refum an eguity, by reduwcing 21-08-06 Purchass 8.E3) 118.00 10 10,41, 840 Cash 26-04-13 “F:Erl:hﬂﬁ.ﬁ' 1,784 2_?.!]3 10 Fo412 Cash
the equity base of the Compary; and thereby, enhancirg the overall retum o sharehalgers, 25-08-06 Purchaze 9,353 119.00 10 11,13.007 Cash 020513 Purchase BE1 2203 10 21.61 Cash
ii. The Buyback gives the Eligible equity shareholders the choice to sither (A) parficipate in the buy-back and 2E-08-06 Purchase 10,084 1700 10 11,749,364 Cash DE-05-13 Purchase 444 2203 10 9,781 Cash
receive cash in beu of Equity Shares accepied under the buy-back or {B) not 1o participate in the buy-back 27-08-06 Furchase 1 113.00 10 2,130 Cash 07-05-13 Purchass 5.000 22,03 10 1,10.150 Cash
and argoy a resullant increasa in thesr percentage shareholding in tha Comparny pest the buy-back, without 27-11-06 Purchase 57 437 117.00 10 67.20.129 Cash 080513 Purchase 4,603 2203 10 1.01 404 Cash
podEliongl investmeant, 30-11-08 Purchase 25,000 123.00 10 30, 75,000 Cash 10-05-13 Purchase 550 22,03 10 12117 iCash
A, MAXIMUM NUMBER OF SHARES THAT THE COMPANY PROPOSES TO BUY-BACK: 070207 Sale {B48,901) 16B.00 10 |(14.26,15,368) Cazh 07-06-12 Purchass 700 19.80 10 13,506 Cash
: ; : 24-08-07 Furchasa 15,000 70,75 10 10,61 250 Cash a7-06-13 Furchaze b3 18.76 10 10,335 Cash
AR propa B0, f ) - :
31 E;: ;:&T?ﬁwmﬁ:ﬁ mﬁ;pgiﬁim (Three Lakhs Eighty Thausandj fully paid up Equily Shares of face 0E-03-09 Sale 1100, 000) 11.50 10 | (91,50,000) Cash 10-06-13 Purchase 45 018 20,03 10 801,71 Cash
: . 08-03-08 Sale {87 437 11.50 0 111,20.526) Cash 110613 Purchase 218 20,03 10 43 B85 Cash
o TEUNERUAN FERGE O CUIN Y I A THE B R APRT AT T DUT A R 130611 Purchase W 35,03 I 3303|  Cash 150613 | Purchase ) 1853 10 5839 | _ Cash
4.1, The Equay Shares of the Compary are proposad b be bought back at a price of 21,200/ (Rupees Dne Thousand Two 150511 Burchase 1100 T304 10 36,344 Cash 14-06-13 Burchass 1691 10,52 0 33,008 Cash
Hundred Ondy} per share [*ffer Price’). The Buyback Price has been amived af afier cansidering various factors 140611 Furchase 3,650 3406 I 158,673 Cash 20-06-13 Purchase 5,050 19,02 i 56,200 Cash
inciuding, but mt Ilrnnm_m the trends in the volume wesghtad aeane mm-:et prices of tha Equity Shares on B5E T0e11 Burchase 3 BAg 03 0 104,089 Tash 0613 Hiirchuie 1905 18,74 ] 5% E57 Gash
Limited (BSE") and Natlonal: Stock Exchange of Indey Limited [NSE”) Le. the stack axchanges whene the Exully T6-06-11 Furchase 7 501 35.04 I 262555 Tash 210613 Burchase 12 15,80 10 2718 Cash
semheliphing it e il bl g e R 00611 Purchase 14,374 .08 0] 503665]  Casn 250613 Furchase 757 18,02 10 3508 | _ Casn
[OSERIA Ipice o SUyRac: 06 M SaTRIAS Bae ST 210611 Purchase B3 35,04 i 23118 Cash 24-06-13 Plrchase 550 1924 10 19,043 Cash
The Buyback Price represents: 220511 Purchase 3,275 35.04 10 114,756 Cash 25-06+13 Purchase 1,100 18,50 10 21,450 Cash
] Pramivn of 109.93% & 108.02% over the volume weighled averaga marke! price of the Equity Sharas of NSE 23-08-1 Purchass T 3504 10 24,563 wash 25-06-13 Purchass 1,800 10,60 10 35,265 Lash
and BSE, respectively, during the three months preceding August 30, 2021, being the date of infmation to 18-07-11 Purchase 450 35.04 10 15,768 Cash 26-06-13 Purchase 2,000 15,68 10 T3,374 Cash
Stock Exchanga for the Board Meeting to consider the proposal of the Buyack 22-07-11 Purchase 14,7249 36.03 0 530733 Cash 26-06-13 Purchase 1,510 18,74 10 29,608 Cash
i} Premiwm of T8.55% and 76.91% over the closing price of the Equity Share on NSE and BSE, respaciively, 22-U7-1 Purchase 100 36.04 10 3604 Cash 27-06-13 Furchass .5 19,69 10 IR T Cash
a5 on August 27, 2021, being the last trading date pror 1o the Company’s Intimation 1o the Stock Exchanges ee-8-11 Purchase £.030 26,62 10 1.54 436 Cash 270613 Purchase 425 18,68 10 8365 Cash
of the date of the Meeting of the Board ol Dweclors whergin propazal of the Buyback was considarsd. 22-08-11 Purchass 1,814 2595 10 45 664 ash 020713 Furchase oy 20,02 10 FEEE Gash
42 The Company confirms that as required under Section GE(2)d) of the Act, the ratio of the aggregate of secured and 2308-11 Purchase 5,000 32.06 10 160,317 Cash 04-07-13 Purchass il 15.98 10 220 Cash
unsacured dabls owed by the Company the paid-up Equity Share capial and free resanes after the Buyback shall be 23-08-11 Purchase 5,873 d2.06 10 1,858,594 Cash 04-07-13 Purchaze 23 20.02 10 480 Cash
less than or equel to 2:1 based on last audited standelone and consolidated financial statements of the Company, 23-08-1 Purchase 5,000 30.61 10 1.53.048 Cash 05-07-13 Purchase 3,187 21,73 10 69,262 Cash
5. MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK & ITS PERCENTAGE OF THE TOTAL PAID-UP CAPITAL 23-08-11 Purchase 2,500 dz.27 10 B0 668 Cash 05-07-13 Purchase 2104 2142 10 43,162 Cash
: urchass j T4, i - urchage ; &5
AND FREE RESERVES AND THE SOURCES OF FUNDS FROM WHICH THE BUYBACK WOULD BE FINANCED: 23-08-11 Purch 8,508 32,20 1 2,74,65¢ Liagh 180713 Purch 1427 19,90 10 28409 Cash
51, The maximum amount required for Buyback will nol excead 245 60,00,0000 (Aupses Fory five crore sty lakhs aly) 24-08-11 Purchase 7500 34.44 10 2,58,30 Cash 18-07-13 rurchase 3.0 19.96 10 Gt 7 Cash
excluding Trensacsion Gosts, The said amount works aut tn 19.35% and 10.05% of the aggregate fully paid-up shans | 24-08-11 ;uruhase 4475 35,14 11 1,567,252 Cash 2e-07-13 Purchase 3,582 2157 10 172N Cash
capital and free reserves as per audied standalone financial statements and audited consolidated financial statements ehislll Ufch s 1198 343 il LAl T Cash £2-07-13 Purchase 1757 2145 10 7,689 Cash
52 The funds for the implementation of the propased Buyhack wil be sourced out of the free reserves of the Company (o N s B = L ol TR e L iy e : L
3 OF-[E-11 Purchaze il a34.04 10 2417 Cash 280713 Purchass Qs 20,02 10 15,014 LCash
(meluding secunbiss presmum acoaunt] o such offar sownts as may be permifled by the SEBI Buyback Regulations = 5
o e CopaTaira- At g P fur il B ed from Banks and Fnanial Insfitutions for fhe Buyhack, | 07-08-11 urchase 300 34,54 10 10,303 Cash A0-07-13 Purchaze 16,401 21.00 10 134,429 Cash
1 i O7-0e-11 Purchass 1,000 3376 10 23,753 Cash I-07-13 Purchass 146 21.02 10 3,054 {ash
53.  The Company shal transter om s frea reseeves, a sum "":!Il"aij -1 i "“‘”IE' ok the Eqiy chorse: 50 bougit 011 Purchase 2,381 3.0z I B1.001 Cash 100813 Burchase 2 18.73 i 51,702 TCash
bag;; ha 1I;I|-|’E' Ealr-lﬂlﬂ-l HE:!Emm|l:|ﬂ HE—EEW'E' ﬁ.ﬂmlﬂt ar.d ':El:m 5 ':]'f 5'U|;+| 1[3[15531" 3|-|a| h’E dl&dﬂﬁ-ﬂd In it EHhEEI.‘.'i.IEI'I'I D?'Dg"l‘ F'Url:hEIS-'E 3{:':} 3‘1.33 -”:I i{!'.d-'-'IEI Eaﬁh 1[]{'9_13 ?Furﬂhﬂﬁﬂ 919 19.5? 1|:| I'H'.E“] 'Eaﬂh
AT en MANDN Sinmeins g e g = 70811 Burchase 7548 3403 10 100,316 Cagh 170813 Burchase 3,301 1.7 1 55,911 Cash
4. The funds bomowed, # any, from bianks and financial institutions will nel be used for purpose of he Buybad, 08-08-11 Purchase 5,000 34.03 10 170,143 Cash 11-08-13 Purchase 2083 19.19 10 40,157 Cash
B. METHOD TO BE ADOPTED FOR BUYBACK 08-08-11 Purchass 603 33.03 10 19,917 Cash 12-09-13 Furchase 221 18,77 10 4,368 Cash
.1 The Buyback shall be on & proporionate basis, throwgh the “Tender Offer” route, as prescribed under the Buyback 8-0E=11 Furchase 387 333 10 13434 Cash 17:08:13 Purchase 2,387 20.21 10 48 453 Cash
Regulationz, bo the exlan permessibia, and iha “Machanism bor acquisition of shares Birough Slock Exchanges™ as 12-08-11 Purchass 1,115 ad.03 10 37,543 Lash 17-08-13 Purchase 5,850 20.11 10 116,436 E_ash
prascribed under the SEBI Ciculars. The Buybeck will be implemented in accordance with the Act read with the nules 120811 Purchasa 47 a4 BE 10 1.634 Cazsh 16-0913 Purchass 3379 20.50 10 &3 285 ash
frarmed fmereunder, the Buyback Reguiations and on such temms and conditions as may be deemed fit by tha Company. 12-05-11 Purchase 338 33497 10 11,482 Cash 1B-09:13 Furchaze 100 20.27 10 2027 Cash
i i i urchase ; ; &5 urchase ; . j &S
B.2.  As required under the Buyback Requiations, the Company has ennounced a Record Data to determing the names of 1308-11 Purch 3 3473 10 1,146 Cash 24-08-13 Purch 4,419 20,80 10 &2 324 Cash
oy SOOI, Copin 1 1 St f B B EAsbe o raice il Mok & Lot T Tt o R T - 001 Puchase e —mal i —nm o
Iy 8]l saquant o the approval & Buyback, Ehgible Shamaholders will receie a Lafler urchase ] ; : BS r urchasze : : as
r with & T r/Citfar indicating their enfitl UFCT I Ee . db urchase : 1 as
(ifer glong endar/Offer Form indicating their entitlemen 140811 Purch 13 34 .GB 10 659 Cash 25-00:13 Purch Fii] 20,90 10 588 Cash
7. THE AGGREGATE SHAREHOLDING OF THE PROMOTER / PROMOTER GROUP AND PERSONS WHO ARE IN 15081 Purchase 23 34.73 10 864 Cash 26-09-13 Purchase 1177 21.01 10 24,726 Cash
CONTROL OF THE COMPANY, THE DIRECTORS OF COMPANIES WHICH ARE PART OF THE PROMOTER AND 15-08-11 Purchass 1,675 34.05 10 63,806 Cash 27-08-13 Purchase 110 21,02 10 2312 Cash
PROMOTER GROUP AS ON THE DATE OF THIS PUBLIC ANNOUNCEMENT ARE AS FOLLOWS: 16-09-11 Purchase 8015 d5.04 10 2 8. B45 Cash 01-10-13 Purchase 1,806 20,91 10 37,735 Cash
. 16-09-11 Purchase 2.0 35,01 10 175057 Cash 01-10-13 Furchase 50 20,09 10 1,049 Cash
R ] nd Promot wh nk
' E&ml?m ét;m:gr@ﬁee ;:;;:?;;afa EE: PSRRI S e 1E-08-11 Furchass A0S 3548 10 17213 Cash 0%10-13 Purchase [T 2102 10 2038 Cash
Sr.| Mame of Shareholder I Mo. of Shares held Percentage (%) tiaal] AL 2 20 i Lt £ 07-10-13 Furchass 6.310 23,08 10 145,614 Cash
e ' Eﬁg“ ;Uf;hhﬂﬂ E-iﬁ :ggg 13 E‘HE 355: 07-10-13 Furchase 9293 2340 0 2T AT Cash
1 urchase . : 1 Z as :
1| Rashesh Manhar Bhansali 1,00,00,000 45.10 A e:1014 Purchase 2000 ulll 18 10 Lagh
21-03-11 Purchase 1,962 45,04 10 68,744 Cash 02-01-14 Burchase 3,358 ] 10 7338 Cash
=} Jownol- i ERAGenk : SCEK L 21-08-11 Furchase £ 35.84 10 1,352 Cash 020114 Burchase 2269 32.00 10 9907 Cash
3 Shobhnaben Manharkumar Bhansali 10,94,672 4.94 2301 Furchase 1600 3303 10 52 B4a Cash IR Burchase T3] RN 10 58 Tash
4 | Ami Rashesh Bhansal il Not Applicabile fuialiail ¥ Urches L. 3.0 10 23,151 Liagh 030114 Purchaze 1,051 2185 1a 73,074 Cash
5 | Tulsi Gupta Nil Not Agplicable 26011 Purchase Ll i L oLl ah 06-01-14 Purchase 1419 2071 0 30,604 Cash
Total 1,46,94672 86.27 2"3"}9“: ;E:E::z 3*41"; 32:2 :E ?:fg gz:: 060114 Purchase 2,664 2103 I 52,502 Cash
7.2, The aggregate shareholdng of the directors of comparies, which are part of the Promoter and Promater Group 8s on T Foahoo Tig T A 1500 e 0r-01-14 Purchase £418 23.43 10 150,307 Cash
ina i . . z T-01- P : ! A
ihe dals of Hoaid Mesting |, Sapteber: 13, 2021 Not Applicable | T [Purchase 3 35,63 I 1755  Cash T o e s B
7.3, None of the directors and key managenal personnel of the Company hold any equity shares in the: Company as on the SE-09-11 Purchase 7 95 .03 10 3748 Cath ' : -
date of Board Mesting i.8., Seplember 13, 2021, except for the following: D0-(10-11 Purchase 753 a0 05 n 3478 Cash _EE-UI’H-H Purchass 1,099 22,02 10 24,202 Cash
Sr. [ Name of Director or Key Category No. of Equity Percentage of SO0 11 Burchase 16 CTIH 10 G Cash | 90-04-14 Kl se 2410 2185 10] 52,50 Ll
no | Managerial Personnel Shares held | Shareholding (%) TR Purchase 154 o0 10 1790 Fash 30-04-14 ;”"‘“35‘* =.813 21.99 1d 1,230,158 E“h
1| Rashesh Mariar Bransai Executive Chairman 1,00,00,000 4510 031011 Purchase 363 32.00 10 TEIT|  Cash E?E?}i P:’E::z: EL-E iig‘: :E ﬁﬁ c:::
&, JORKDUR [EABDG: Do il LS 400 150 Lahg Ll Ui bt s L = T Furciass 10,500 BT 0] 2600M Cash
: i 05-10-11 Furchasa 3487 a1.03 10 108,302 Cash . i i
:3 .AFa.j' M Kﬂﬂ[‘iﬂ'i'ﬂi& |ﬂdE-'|.‘.EﬂdEﬂ1’ !‘-i:]ﬂrE?:E.'ﬂLII]'-'E D"Bﬂtﬂf 1mﬂ D':” DE'DEI'-H- Flu“:ham 1_5 m:l EE 42 'ID 31%_2?? {:ash
: - o7-10-11 Furchase 1,974 30,03 10 B2 Cash J :
4 | Darshana Faidu Chigf Financial Otficer 1 0.00 Tr-10-11 Burchase £ 076 10 A0 Tazh DE-05-14 Purchasze 35,000 26.534 10 9.3 803 Cash
THTAJ 1,“-,1}1 ,[H]‘l 51.3! -H:l_-“}_-'-‘ F'Ur[!hEIE-'E 1 Ism 3[]95 1|:| 45.43'1 Eﬁﬁh 15":'3'13 Tran&fﬂ!ﬁ!ﬂn 5.UD‘D.|:M = 1|:| ] -
7.4, The Promoter, Promoter Group &nd Directors and Key Managerial Persannel of the Company have not purchased or 1011 Purchase R00 07 10 15503 Cazh 26-03-18 Transrigsion 2103428 3 0 - -
soid ary shanas of the Company as on the date of Board meating, during a penod of six months pracadng the date T-10-11 Furchaze B0 3405 10 17 005 Cash 2r-0B-18 Inter-se transfar | (3,103,428 - 10 ‘ Gift
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i) &nmal Rashesh Bhansali:

sarvicas thal are the subjact of this raport, wil extend any duty of care we may have in our capacily as

Date of | Nature of Number Price | Face Valug issuel| Consideration auditors of the Company.
Transaction| Transaction of Equity | (¥ per Share} | per share| Acquisition! | (Cash, ather than 11 This report & addressad 1o and provided 1o the Board of Direclors of the Company pursuant 1o the requirements
Shares ]| {Sabe} Price [¥) cash ete.) of the Buyback Regulztions solefy 1o engble the Bagrd of Directors of the Company to inclede in she Public
21-02-16  |Purchase 11,902 70 10 £,33,140 Cash Announcement o be made 1o the sharehokders o the Company, which wil be filed with (a) the Registrar of
AR08 |Purchasa 22 T 0 [T 15,688,770 Cash Companies as required by the Regulations [b) the Nafional Securities Depository Limited and fhe Central
050518 |Purchase 04 462 0 10 £6,12.395 Cash Deposiory Senvices (Indiz) Limited for the purpose of extinguishment of aquity shares {c} the authonisad
1E-03-1E Burchaza 70,825 B5.04 10 46.13,085 Cash dealer for the pumpose of capdal payment (9) Secwities and Exchange Board of India (2] BSE Umited and
ST-OB-18  |InterSe fransier 3103428 2 10 : Gt if) National Stock Exchange of India Limited and should not be used for eny other purposes,
02-04-19  |Purchasa 2 6T2 7490 10| 18,74,445.40 Cash 12 M's. J.D. Zatakla & Co., Charered Accountants doas nol acoept or assume any Babdity or duty of cane for
180520 Furchase 5 46D a8.03 10 483187 Cash any ofher purposs ar b ary olher persan B whom this repord, or Publs Announcemeant which incudes dur
SEn%a0  |Purchass A5 a7 38 0 304 063 Cazh repart, is shown or ifo whose hends it may come save whene expressly agreed by our prior consent in
300620 |Purchase B0,000 101,55 0] 80,393,000 Cash wing. = R Te
310620 |Purchase 70,000 11534 10 80,753,800 Gash o Lompany
Chartered Accountanis
01-00-20  [Purchase 12,677 114.94 0] 14,57,572.30 Cazh (Firm Regn. No.111777W)
04-08-20 |Purchasa B BEE 11550 10 10,34 418 Cash '
0B-08-20  |Purchass B,367 115.97 ] 8,70,312 Cash J.0. Zatakia
05-08-20  |Purchass 16,000 115,64 0] 18,50,240 Gash —— Nk uumiﬁf::?at:;
10-08-20  |Purchase B, 300 11583 10 7,209,725 Cash I—E ; . SOAAN 5
140820 |Purchase 14,200 124.99 10 17,74, 858 Cash Dwbe: mher 13, 2021 ANNEXURE | HOm: 2otTe Frasg
15-08-20 |Purchass 4, 500 128,75 19 570,375 Cash i o o . ol R ) )
550650 |Purchase 3,000 T1E5a 0 3.40.740 Cash gtement of determination of fhe p-en'nlsstlls_l capital payment fowands Em:!r back of Equity Sharas (The Sialement’) o
accondance with Sectan 68 of the Companies Act, 2013
2x08-20  |Purchase 500 120 10 f0,000 Cash Eoidiim i il Linsked
250820 |Purchasa 25,000 126.73 19 31,668,320 Cash :
01220 |Purchass 3% 000 164.64 0| 37.86,720 Cash {¥in Lawns)
16-12-20) FPurchasa ?.Em 199,949 10 §4, o5 925 Cash Particulars as on March 31. 2021 Standalone |Consolidated
i) Shobhnaben Manharkumar Bhansali: Fald vp Equity Share Capitel _
Date of |Mature of Number Price | Face Value lssuel| Consideration (2.21,74,523 shares of Rs. 10 each fuly paid up) 2217.49 2217.49
Transaction| Transaction of Equity | (¥ per Share] | per share|  Acquisition/ | (Cash, ather than Free Heserves:
Shares {7} | [Sade) Price [T) cagh ete.) Secunties premium reserve . .
16-06-88  |Purchase 2,000 100 100 2,00,000 Cash Ganaral Reserves F043.42 204342
24-08-94  |Purchaza 3,000 100 100 3,00,000 Cash Retained Eamings 19308 66 4108931
24-08-94 S]ﬂit face af vaula af 50,000 - 10 - - Total Free Reserves 71353.08 43132.73
ER 100 A Srafes 1o Total paid Up equity capital & free reserves
Rz 10/ par share
24-08-84  |Issue of Bomus shares 75,000 % 10 o inili i it
in fhe rafio of 3:2 ' Maximum amount permissible for Buy-back under saciion §8(2)(c) of the act ie, 2% 92 64 1133756
50085 |Furchasa SEDD 7 i 0000 Cash of he iplal paid up capital and free reserves with the shareholder's approval
540395 |Purchasa 1300 1 0 1?IEI:H:| Fazh Maximum amourt permitted by Bogrd Resolution gated Seplember 13, 2021,
; : epproving buyback, subject to sharebolder approval based on gudited financisl statement 4560
17-04-38 E'un:hase B,000 A0.16 10 EELEED.DD t_:'ash for the yaar ended March 31, 2021,
e8-04-99  |Purchase 12,600 29849 10 3,76,668.00 Cash : For Goldiam Intermational Limied
12-05-99  |Purchase 1,086,000 30,00 10 42,240,000 Cash :
Rashesh Bhanzali
240401 |Sale {60.000) 50.00 10|  {30,00.000} Cash
2504-01  |Purchass B0, 000 50,00 10 3,0,00,000 Cash Plece: Mumbai Executive Chairman
04-0B-01  |Purchase 600 31,82 10 19,082 Cash Date: Septamber 13, 2021
04-06-01  |Purchase 10,000 232 10 3,283,200 Caszh 1, RECORD DATE AND SHAREHOLDER'S ENTITLEMENT
16-06-01  |Purchasa 4,500 32,32 10 1,465,440 Cash 1.1, As required under the Buyback Regulations, te Company has fixed Octaber 27, 2021 as the record date {the “Record
17-08-01  |Purchase 8 32.00 10 2EE Cash Date’} for determining the enfflement and names of the sharehoiders holding Equity Shares of the Company wh will
230801 |Purchasa 360 232 10 11 635 Cash be elighle to participate  the Buybeck, In due course, each shareheider, holding Equity Shares as on the Recond
G-0o-02 Bonus 373668 x 10 = _ Dete, will recaive & letle_r f:'f u.H-er [the “Letter of Offer™) along wilh & tender / offer farm indicating the entflemeant of
BE-0B05  |Bonus 547,33 - 10 the sharenckdar for perticipaing m the. Buyoack
050518 |Transmiszion T1.03.428 = 0 1.2, The Equily Shares to be bought back &s a pan of the buyback & divided in two cabegories:
of shares i} Reserved category for Small Shareholders; and
16-03-18 | Transmission 150,00,000) . 10 i) General category for all other shareholders.
pursuant to Prabate 1.3, As defined in Regulation 2[1) {n) of the Buyback Regulations, & "Small Sharehalder” is a shareholder who holds Equiy
dated February 15, Shanes hawing market walue, on the basis of ciosing price on B3E or N3E (as applicable, contngent on highest trading
2018 lzsued by Ihe volume in respect of Equity Shares) &s on the Record Date, of not more than ¥2,00,000 (Rupses Two Lakhs).
Hon'bie High Cour 1.4, In accordance with Regulation & of the Buyhack Reguiations, 15% (fifteen percant) of the number of equity shares
to adrminister which the Company proposes fo Buyback or niember of equity shares enfilled as per ithe sharehokding of small
Prapedtyies) of Lala sharaholders, whichever is higher, shall be rasarved for the small sharehalders &s pad of this Buyback.
M, Banhar A Bnarsali 1.5, On the basis of the sharehokiing on the Record Dake, the Company will determing the entitement of each sharehokder,
26-03-16 | Transmission pursuant |(21,03,426) b 10 including Small Shareholders, o tender their Equity Shares in the Buyback. This entitement for each sharehoider will
o Probate dated b calculated based on the number of Equily Shares held by the respaciive sharghoider on the Recard Date and the
Febuany 15, 2018 rafio of the Buyback applicable in the calegary 1o which such shanaholder belangs.
issued by the 1.6, The equity shares tendered as per the enfilement by Members holding equity shares of the Company as well as
Hon'ble High Cowt o additional shares tandared, # any, wil be accepled as per the procedurs [@id down in the Buyback Regulafions. The
administer Property(ies) seflement of the lenders under the Buyback is expected 1o be done using the “Mechanism for acquisition of shares
of Late thraugh Stack Exchangs pursian b leader ofler under Buyback” rotihed by SEBI vide arcular CIRCFDVPOLICYCELL
Mr. Bankar A Bhansall 12015 dated Apnl 13, 2015 25 amended via circular no, CFOMCAACIRF2016M 31 dated December 9, 2016 and
NO DEFAULTS: SEBI circutar CFOMCR-AINCIR/P2021/615 dated August 13, 2021, incleding any amendmants thenaof.
The Campany confirms that there &re no defaults subsisting in repayment of deposits or interest thereon, redempsion 1.7, The final number of Equity Shares the Comparry will purchase from the Sharaholders will be based on the Egquty
of debanturas or inderast theraon or redamplion of preference shares o paymant of dividend or repayment of any term Snares tzndered. Accordingly, in the event of tne overal respanse to ihe tender offer being in excess of Buyback Orffer
loans or interest payabie therson to any shareholder or financial institution or banking company, &s the case may be; Eaz_e. the Compamy may nat purchase all the Equity Shares fendered by the Shareholders over and above their
CONFIRMATION THAT THE BOARD OF DIRECTORS HAVE MADE FULL ENQUIRY INTO THE AFFAIRS AND Em'w"_ ; _ i
PROSPECTS OF THE COMPANY AND THAT THEY HAVE FORMED THE OPIMIOM IN TERMS OF CLALUSE (X) 118 After sccepting the Equity Shares tendered on the basis of ertifement, the Equity Shares left to be bought back, if amy,
OF SCHEDULE | OF SECURITIES AND EXCHANGE BOARD OF INDIA {BUY BACK OF SECURITIES) in one category shall first be aocepted, in proporion to the Equity Shares tendered ower and abowe their entitizment
REGULATIONS. 2018 (AS AMENDED) {"BUYBACK REGULATIONS"): in the offer by Shareholders in that category, and thereafter fram Shareholders who have tendered over and abowe their
Tha Boaed of Diractors of the Company have confirmed that they have made a 1ull enguiny into the affalrs and prospacts entilzment in other category.
of the Company and heve fomed the opinian: 1.9, In accordance with the Buybeck Reguiations, m omder to enswre fhat the same Eligibée Sherehalder with multiple demet
k1 That immediately followng the date of the Board Mesting held on September 13, 2021 and the dabe an which Eixl:il.ll'lf&' folias do ned receive & higher enfilement undar the small sharghalder category, the Equity Shares h.gl.d.h-:,-
the resu®s of the shaneholders’ resolution with regard to the propesed Buyback are deciared (the “Postal such Elighle Shareticider with a comman Permaneand Account Numiber ["PANT) shall be clusbed together bar detesmnining
Ballot Hegﬁlu‘"gﬂ"jl there will ba no grmmdg on which the I:ump,ﬂn!lr can b= found unable to pay s dehis: the I:SEIEEQDIT izrmall sharehalder or 'EEI'IE'EH:I and enfillement undar the Buyback. In IH.E.E' ol paint sharahalding, the
b As reqards the Company's prospects for the year immeditaly fallowing the date of the Baard Meeting held Equity Sharas held n casas whare the saguence of n_'u; PANs of tha oirt shansholders s |da1un:?l shall be clubbad
on Seplember 13, 2021 as well as the year immediately following the date on which the resulls of the Ingather. In case of Elighle Shareholders holding physical sharas, whera the saguence of PANS is identical and where
having regards 1o the Board's intenton with respect 1o the managament of the Company's business durng holders and club together te Equity Shares held in such cases where the sequence of the PANs and name of jint
that year and o the amount and character of the financial resources, which will, in the Board's view, be shareholdars are identical. The shareholding of institutional investors like muteal funds, insurance comganies,
available 1o the Company during thal year, the Comparty will be able o maet its liabilties as and when they forsign institutional investorsforeagn porfolio investors ec, with comman PAN are not proposesd to be clubbed together
fall due and wil not be rendered insoivent within a perod of one year from the date of the Board meeting for determining their entflement and wil be considered separaiely, where these Equity Shares are held for differant
approving the Buyback or within & period of one year from the date on which the results of the sharehalders’ schames! sub-aocounts and have a different demat aceount romenclature based on infarmaton prepared by the
resciution with regand ko the proposed Buyback ane declared. as the case may ba, Registrar as per the sharsholder racords received from the daposfones. Further, the Equity Shares held under the
c. In forming an opinion &s aforessd, the Board has taken info account the Eabiities (ncluding prospective and categary of “chearing members” or “comporate body margin account” of “comorate body - beoker” as per the benshcal
confingent liahiliies), as if the Company was baing wound up under the provisions of tha Companies Act, position data as on Record Date with commen PAN are not proposad 1o be clubbed topethar for datermining thair
19562013 Insoivency and Bankruptcy Code. 2016 as amended from time to time, as applicable, entitlament and will be considesed sapasataly, whera these Equily Shares are assumed to ba held on behalf of clients.
REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY'S AUDITORS ON THE PERMISSIBLE 11.10.  The Shanshclders’ participation in the Buyback will be voluntary. The Shareholders can chodsa Yo participate, in full
CAPITAL PAYMENT AND THE OPINION FORMED BY BOARD REGARDING INSOLVENCY: or in part, and gat cash in ke of Equity Shares to be accepted under the Buyback o they may choose nof to paticipate
The text of the Rapor dated Septerber 13, 2021 of J.D. Zatakia & Co. the Statutary Auditors of the Company, and enjoy a resultant increase in thew percentage shareholding, post Buyback, without additional investment. The
addressed to the Board of Directors of the Company is reproduced below: Sharzhoiders may also tender & part of their entiflement, The Shareholders also have the opfon of tendering additional
QUOTE shares {over and above thesr entiiement] and paricipate in the shart {8l created dues 1o non-participation of some othar
The Board of Directors =hareholders, if any.
Galdiam Internetiong! limited 11.11.  The maximum tender under the Buyback by any Shareholder cannof exceed the number of Equity Shares held by the
Gams & Jewellery Complex, SEEPZ, Sharenolder as on the Record Date. In cese the Elighle Shareholder holds Equity Shares through multiple demat
MIDC, Andhen East, Mumbai-200096. gecounts. the tender through a demat account canncs exceed the number of Equity Shares hekd in thel demal accaunt,
Auditors’ Report on Buy Back of Shares pursuant fo the reguirement of clause {xi) of Schedule | (Regulation 1112 If the Buyback entflement for any Eligible Shareholder is not a round number (i.e. not & mulliple of 1 Equity Shara),
S{iv)(b)} to Securities and Exchange Board of India (Buy-back of Securities] Regulations, 2018, as amended then the fractional anfitlement shall be ignored for computafion of entitlement to tendar Equity Shares in the Buybark,
1. This repoet is issued in accordance with Emall dated August 31, 202, The Small Shareholders whose enfflement would be less than 1 Equity Share may tender addianal Equiy Shares
3 The Board of Directors of the Company have approved & proposed buy-back of eguity shares by the Company a5 part ol the Buyback and will ba given prafarenca in the acceptance of ona Equity Share, ¥ such Small Sharehokdars
& its meeling hekd on September 13, 2021, in pursuance of e provisions of Sechion B8, 63 and 70 of the have tendared for additional Equity Shares.
Companies Act, 2013 {‘the Act) raad with the Securities and Exchange Board of Intka (Buy-back of Secueities) 11.13. The buy-back from non-resident members, Overseas Corparate Bodias (0CBs) and Foreign Institutional Investors
Reguiations, 2018, as amended (*SEBI Buy-back Regulatans”). (Fll), and membears of foralgn nationakty, il amy, et shall be subject ko such approvals, f any and o the exten reguired
T We have been anganed by Goldiam Intrmational Limited (the “Comparny’) o perform a raasonabls assurance from the cencemed authorties inchding appeovats from the Reserve Bank of india ('RBE) under the Forelgn Exchangs
Eﬂgmmmt an umﬂmnﬂm .:l m,e AmoLnt nf p,mmsﬂhlﬂ. mp{a] mmm as de‘l”ﬁd in “'ﬁ mmg Hmawm&m .‘l.l:fl. EQHE am ﬂ']E: ﬂJlﬁ and WJIH.'FH-IE fI'HTrEd 1|'|-E|'Elﬂd-ﬁf. EFF':F ﬂ'lﬁ1 EI..I-:h EFI:-I'I:I\'BE -'3*13" bE: ‘Emlr’ﬂd x|
Annexure | in cannection with the proposed buy back by the Company of its equity shares (*Buyback’) in be taken by such nan-esident Shareholders.
pursuance of Secton 68, 23 and 70 of the Companies Act, 2003 (the “Act’) ard The Companies {Share 11,14, The Equity Shares tendered as per the entitlernent by the Eligible Shareholder as well as additional Equity Shares
Capital and Debenfures) Rules, 2014, o the exient applcable, and the "Securities and Exchange Board of tendered, if any, will be accepted as per the procedure laid down in the Buyback Regulations. The sefilement of the
Incka (Buy-back ol Securilies) Regulations, 2018 and amendmems tharats {lhe “Buyback Pegulatisns™) and tendars under the Buyback will be done using the “Machanism for acquisiton of shares through Stock Exchanga”
on the opinions expressed by the Board of Directors of the Company, as required under the Buyback notified under the SEBI Circulars, Eligible Shareholders will receive a letter of offer along with a tenderfafer form
Regulations. We have inifisled the Annexure | or idenfification purpasas ony. indicating their respaciive enltitemant for paricipating in the Buyback.
Management's Responsibility for the Statemant Deteled mstructions for participation in the Buyback {tendar of Equity Shares in fha Buyback) a5 well as the relavand
4. The pregaration of the Statement in accordance with Section 68(2)|ch of the Act and in complianca with fimetatle will be included in the Latier of Offer which will be send in due course & the Shareholders as on Racord Dale,
seciion 6B, 69 and 70 of the Act and SEBI Buy-back Regulations, is the responsitility of the Managemeand Eligitie Shareholders who have registered their email ids with the depasitories / the Company, shall be dispalched
of the Comgany, including the computation of e amount of the permissble capital paymen, the pregaration the Latter of Offer through elecironic meeans. i Eligible Shareholders wish fo oblain a physical copy of the Letter of
gnd memntenance o all ecounting and ather relzvant supporing records and documents, This responsibility Cdfer, they may send a request 1o the Company or Begistrar at the address mentionad at para 18 balow. Eligitle
includes tha dasign, mplamantation and mairtanance of internal contral ralevant to the praparation and Sharehalders who have nol registerad Beir amail ids wilh the depositories’ Company, 1he Letter of Oter shall be
presentaticn of the Statement and applying an appropriate basis of preparation; and making estimates that dispatched through physical moda.
1010 IO I Inp CiITEiCRe: 12, PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK PROCESS:
Auditor's Responsibility _ _ 121, The Buyback is open to all Eligible Sallers | bensticial owners of the Company, i.e., the shareholders who on the
B, Purzuant 1o m.; mqmrmntnﬂr_'m Su_-.lnam Regulabons, iE s sur responsibility o chlain reasonabla assurance Record Date were holding Equity Shares edher in physical farm {*Physical Shares”) and the beneficial owners who
on the ioliawing “Reporting Criteris: on the Record Date were hokling Equity Shares in the demalenalized form (“Demal Shanas”) (such sharshoiders an
i. we have inquirsd info the state of affairs of the Company in relation to the audied standakone referred as the (“Eligible Shareholders™),
financial statements and audited consalidated financial stalements as &1 and for the pedod ended 122, The Shares of the company are listed on both the exchanges {i.. on BSE and NSE). The Buyback will be Implemented
March 31, 2021; using the “Machanism for acquisiin of shares through Stock Exchange” notified by SEBI Circular (“Stock Exchange
Ih. the amourd of permissible capilal payment for the Buyback has been properly determined in Mechanizm’} and folawing the procedure prescribed in the Companies Act and the Buy-back Regulations and as may
accordance wih ihe provisions of Section &8 of fhe Act based on the audied fnancial statements be determingd by the Board (inciuding the Buvback Committee authorzed 1o complete the Tormaliies of the Buyback)
of the Company for the year ended March 31, 2021 (the “Audied Financial Slatements’); and on such terms and condifions as may be permitted by law from time to fima.
lil.  the Board of Directors of the Company in their meetng dated Saplember 13, 2021 have fomed the 12.3,  For implementafion of the Buyback, the Company has appointed Keynote Capitels Limited as the registered broker
opinion, as specdied in Clause (x) of Schedule | to the Securfties and Exchange Board of India to the Gompany (the “Company’s Broker) to facilitate the process of tendering of Equsty Shares through Stock
(Eiu-r—ha:k af EEEI,.IHEES-J HEgI.iEIhI:ms, 2018 on rE.'EIEI:Iﬁal:IlE' grl:II.U'Id'E and that the Etﬂ'pEln]' ha'mg E‘l:-l:hi.ﬂgE Mechanism for the Buyback. The contact details of the |:I:IITI|:IE.I'1:||"E Broker ane as follows:
resgard o s state of affairs will not be rendered inschvant within a pericd of one year from date of
the Beard Mesting,
B A reasonable assurance engagement involves pertaming proceduras 1o obtain suthcient approprabe evidence K E Y N O T E
on the Reporting Criteria. The procedures selected depend on the awditor's judgment, ncluding the 3
assessment of the risks associated with the Reporiing Critesia, Within the scope of our work, we perfommad Keynote Capitals Limited
the following procadures, The: Rubyy, Sth Floor, Senapafi Bapat Mam, Cadar (W), Mumibai - 400 {28
. Examined authorisation for Buyback from the Articles of Associaben of the Company; Contact Person: Alpesh Mehta: Tel: +01 22 £426 B000-3
i, Examined that the amoeunt of capital payment for the Buyback & detailed in Annexure | is within Email: sipesh @keynoteindia.nel Website: www keynoteindia.net SEBI Reg No: INZ000241530
the permissible limit computed in accordance with the provisions of Section 68 of the Acs; 124, The Company wil request BSE 1o provide the separale Acquisition Window 1o facltate placing of tad by Eligile
it Exammned thal the ralio of the deb owned by the Comgany, if any, s nol mone than bwvica the: capital Sellers who wesh to tender Equity Shares in the Buyback. The detals of the platform wil be as specified by BSE from
and s free reserves atter such buy-back; fime o fime. in the event, the Shareholder Brokess) of any Efgible Sharaholder is nod registered with BSE as a trading
. Examined that all the shares for Buyback are fully paid-up; memiber/stockbroker, then that Eligile Shareholder can approach any BSE registered siockbroker and can register
; ; ; themselves by using quick unigue client code ("ULLT) facility through the BSE regstered stockbraker (after submitting
3 Ingured indo the stale of allairs of the Company wilh relarance ko the Audited Financial Stabements : y : : . :
nfq1he Company which has been premmdmh;rme Managemant of the Company; and examined &l details g may be reguired by such BSE registared stockbrokar in compiance with applicable law).
budgets and projections prepanad by the Managamant; 125, The Buyback from the Eligitie Shareholders who sre residents outside India incleding foresgn corporaie bodies
W Examined minutes ol the meatings of the Board of Direclors: (ncluding erstwhiia averseas corporate bades), lorsign partfalio invesbors. non-ragsident Indians, members of foreign
: nationality, if any, shall be subject to the Foreign Exchange Management Act, 1999 and rules and requiations framed
2 o EX mm I 1_m MFE_E o Biyack-And:ailenty n1.1m Company. : thereunder, if any, Income Tax Act, 1967 and rules and requlabons framad thereunder, as applicable, and also subject
We conducted cur examination in amgrdaﬂa& with the ‘Guidance Note on Reports or Certificates for Special lo the racaiptpravision by such Eligitle Shareholders of such approvals, f and to the extant necessary or required
Pusposes iseued by e Instiile of Lhartered Accountants of Indke. from concemed authorities including, but not limited 1o, approvals from the Reserve Bank of India under the Forelgn
& The 1"‘”&3"@*‘193‘32"9"1_5@3&“ om par?ﬂamtgs EJ %ﬂgﬂn??mg mﬁ;m[::ﬂnl?ﬁ “‘_‘E!"‘“Eh Wﬂmﬁlﬂd Exchange Management Act, 1955 and rules and regulations framed thereunder, if any.
B LM audit opinion vide our repo | e g nancisl statements was ; Finel
conducted in atcordance with the Standards on Audiing and oiher applicabis suthartative pronouncaments 128, The regiorting sequissmants Jor hor- Residant Snarholdess undsr Rasanve Baniof Inda, Foreign Exchinge Managsment
; : Act, 1999, as amended and any other rules, requiations, guidelines, for remittance of funds, shall be made by the
Issued by the Bstitvie of Charered Accountants of India. Those standards require that we plan and perform Eligitle Sharehaider andior the Seler Member through which the Equity Sharehalder places the bid
the sudit to obtain reasonable assurance about whether the financial statements are free of material d LTS : m,t'f R '
misetatamant. 12,7, Modification ( cancellation of orders and multiple bids from a single Eligiole Shareholder will be alowed during the
Opinion tendering pericd of the Buyback, Mulliphe bids made by sngle Eligibée Shareholkder Tor selling the Equity Shares shall
9 A3 @ result of our performance of sfcrementionsd procadures, we rt that: SR WS QORI o8 W, [l M N JANTION - oL
I 45 " it ol . 128, The cumulaiive quaniity fendered shall be made availagle an the websfie of BSE {www.bseindia.com) throughout
i The amaunt of capkal peyment of T4560,00 lakhs far the shares in guestion, is within {be panmissible : : : ohl 1 ; 2
capital payment of $5B32.64 lakhs, as caiculated in Annexure-l based on e Audied Financial tha‘ymaing se-.a:sr:ﬂ i upﬁated dt-3paclic Wieniy diny 'h'e tenderng F",am'j' :
Statements, which, in aur opinion, is prapery determined in accordanca with Section B8 of the Act, 128, The Company wil not accept Equity Shares tendered for Buyback which under restraint onder of the court for trangter
and sale andor title in respect of which & ctheewise under dispute or where |oss of share certificates has been notfied
Ii. The Board of Directors in their mesting held on September 13, 2021 has formad the opinion, & 10 fhe W':y;”d:he. '.jm":;t? share :“‘“‘?ﬂﬁ hawe: not been issued either due fo such request beng under
specilied in Clause (x) of Schedule | to the Reguiations, on reasonable grounds and the Company HEETIEE S P U PTETTRIG o (T, o W,
date of the Boand Meeting for buyback, IN THE DEMATERIALIZED FORM:
Restriction on Use 131 Eligile Sharsholders who desire to tender their Equity Shares in e demalenialized form under Buyback woald have
10, Cur work was performed solely to assist you in mesting your responsibiities with refenance 1o the Buyback to do s through their respective Sefler Member by indicating to them the details of Equity Shares they intend 1o tender
Regulations. Cur obfigations in respect of this report are entirely separate from. and our respansibility and under the Buyback.
liahility & in na way changad by any othar rale we may have {or may have had) as auwditors of the Company 122 The Seller Member would be reguired to pface a bid on behalf of the Sharsheiders who wish 1o fender Equity Shares

of othersise. Mothing in this reporl. nor amything saki or done in the cowrse of or in connection with the

in tha Buy Back using the Acquisition Window of the Stock Exchangs.
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The fien shall be marked by the Seller Member in the demat Account of the Shanehalders for the shames tendered in
tender offer. Detadls of shares marked as lien in the demat account of the shareholder shall be provided by the
Depositories o Cleadng Corporation

In case, the Shareholders Demal Account & held with one Depositary and Clearing Mamber paal and Clearing
Corparation Account is held with other depasitory, shares shall ba blocked in the shareholders demat account at
sowrce depository during the fendering paried. Inter Depasitory Tender Offer (*IDTT) instructions shall be initiated by
the sharehalders at source depasitory ta Clearing Member'Clearng Comporation account &l target Deposilory. Sowrce
Depasitory shall Bock the shareholders securities (i.e, transters from free balance b blacked balance) and sends 10T
message to farget Depesitory for condirming creation of lien, Detads of shares blocked in the shareholders demet
eocount shall be provided by the farget Depository to the Cleanng Corparafion.

For Custodian Participant orders, for demmat Equity Shares early pay-in is mandatony prior 1o confimation of ordar by
custodian particigant. The custodan pasacipant shall eaher confirm or neject the orders nol later than the cloging of
trading hours on the last day of the terdenng pesiod. Thersafber, all umconfirmed orders shall be desmed to be repactad,
For ali condirmed custodian participant orders, order modification shall revoke the custodian particpant confirmation
and tha revised order shall be sent 1o the custodian paricipant agan lor confamation.

Upon placing the bid, the Seller Member shall provide & Transaction Registration Shp ("TRS”) generated by the
Exchange bidding systam 2 fha Elgibie Sharehalkdar. TRS will contain the details of order submitied like Bid 1D No.,
Application No., DP 1D, Client ID, No. of Equity Shares tendered efc.

It i clarified that in case of demeiesialzad Equity Shares, non-receipt of the completed tendar form and other documents,
bt if the lien is marked successfully in the depository sysiem and a valid bid in the exchange bigding sysiem, the
bid for Buyback shall be deemed to have been accepled

PROCEDURE TO BE FOLLOWED BY REGISTERED SHAREHOLDERS HOLDING EQUITY SHARES IN THE
PHYSICAL FORM:

In accordance wilh the Fraquenlly Asked Quesbons issued by SEBI, "FAQSs - Tendenng ol physical shares in
buy-beck oifer’ open offer’ exil offerdalising” dated Februany 20, 3020, and SEBI Cirular No, SEBIHOCFDY CMDV
CIR/P2020¢ 44 dated July 31, 2020, Eligihle Shareholders haldng Equity Sharas in physical form can parficipate in
the Buyback. The pracadune is as below:

Shareholders who are holding physical Equity Shares and intend to participate in the Buyback will be reguired fo
approach the Seler Mamber along with the complete sed of documents for verificalion procedures to be camed oul
inchuding the (i) Tender Form duly sSgned by ad Elgibée Sharehokders (i case shares ane in joint rames, in the sama
order in which they hokd the shares), (i) onginal share cemficatedz), (i) valk share fransier formis) Form SH-4 duly
filled and signed by the translares (La. by all regsterad sharaholdars in same order and as per the specimen Sqnalures
registerad with the Company) and duly wilnessed at the appropriale place authonzing the transher in favor of e
Corrgany, {iil) sell-altested copy ol the sharahoider's PAN Card, (Iv) any ofher relevant documents such as power of
altorney, corporate aulhonzatan (including boand resalulicnyspaciman signature), nolarzed copy of death cerilicals
and succession carliicale or probated will, if ke onginal sharshoider has deceased. el as appicable. In addion,
il the addéass of the Sharshaldar has undergons & changs Irom the address ragstered m the Ragister of Mambears of
the Company, the Shanzholder would be required 1o submit a set-attested capy of address proof consisting of any one
of the following documents: valid Aadhar Gard, Voter Identity Card or Passport.

The Selder Member'Sharehalder has to deliver the original share certificete(s) & documents (as mentioned abows)
giong with TRS either by registered post or covrier or kand delivery to the Registrar to the Buyback i.e {the Registrar")
(a1 the address mentoned at paragraph below) within 2 [two) days of bidding by Seler Member, The envelope
should be superscribed as * Goldiam International Limited - Buyback’. One copy of the TRS will be refained by
the Registrar to the Buyback and it will provide acknowledgement of the same to the Seller Member'3hareholder,

Baged on lhese documants, the concamed Sellar Member shall place the bid on behall of Eligible Sharabolders
haolding Equity Shares in physical farm using the Acquisition Window of BSE. Upea placing the bid, the Seller Member
shall provide a TRS genarated by the exchange bidding system lo the Shareholder. TRS will contain the detads of
order submitted like Folic No., Ceddicate No., Distncive No., Moo ol Equity Shanas lendared ate.

Sharehalders hokiing physical Equity Shares should note fhat physical Equity Shares will et be accepted unless
the complete set of documents ane submitted, Acceptance of tha physical Equity Shares for buyback by the Company
shall be subsect fo verification of the onginal share certificate (3) and documents as per the Buy-back Regulafions and
any further drecions isswed in this regard. Registrar 1o the Buyback will verify such bids based on the documents
submited on a daily basis and Bl such time BSE Limited (Designated Stock Exchange] shall digplay such bids
&s Unconfirmed Physical Bids'. Cnce, Registrar o the Buyback confinms the bids it will be treated as ‘Confirmed
Bids'.

In case any Elighle Shamhoider has submitied Equity Shares in physical form for dermaterialisation, such Eligitha
Sharsholder should ensura that the process of gefling the Equily Shares dematerialized is complated wel in tima so
that fhay can padicipata in the Buyback befare the closwre aof the lendenng period of the Buytack.

An unregistered sharehoider holding Equity Shares in physical form may also fender their Equity Shares in the
Buyback by submitting fhe duly executed fransfer deed for fransfer of sheras, purchasad prior io the Recond Date, in
thesr name, along with the offer fom, copy of their PAN cand and of the person from whom ey have purchased shares
and other relevant documents as required for ransfer, § any.

The cumulaiive quantfy of Equity Shares tendared under the Buyback shall be made available cn the website of the
BSE [www.bsemndiacom) throughout the trading session and wil be updated at spacific imarvalz duning the tensering
penod.

METHOD OF SETTLEMENT

Upon finglizabion of the basis of acceptance as per Buy-back Regulations:

al The setlement of frades shall be carded cut in the manner smilar 1o settlerment of frades in the sacondary
rarkt,
B The Compary will pay the conskdaration to the Company's Broker who wil transler the funds pertainng b

the Buyback b the Cleadng Corporalion's Bank accounl as per the prescrbed schedule. The satflemeant of
fund gbbkgation far Demat Shares shall be allecled as par the SEBI cinculars and as prescribed by BSE and
Clearing Corporation from time 1o tima. For Equity Shares accepted under tha Buyback, the Clearing
Carparation's will make direct funds payaul to the respective Sharshalders. If the respective Sharehalder's
bank accound details are not avedabie or i the fund transfer instruction i rejected by RBIFBank, due fo any
reasan, fhen such funds will be transiemed to the concemed Ssller Member's setiement bank accound for
orward franséer fo-such respective Shareholdsrns

) In case of Elighle Shaneholder whene there are speciic RBA and other regulatory requirements peraining to
funds pay-giut, which do nol opt to satile through custodians, the funds pay-cul would be given 1o Eheair
respacive Seller Members seftlement bank account for arsard transfier 1o the Eligible Sharehokdars, For this
purpose, the chent type delaks would Be collected from the Registrar to the Buyback.

) Details in respect of sharsholder's entitlement for tender affer process will be provided to the Cleanng
Corparstion by the Company ar Registrar fo the Buyback, On recsipt of the seme, Clearing Comporation will
cancel the excess of unaccepied blocked shares i the demal account of the shamsholder. On Setilernant
date, all blocked shares menticned in the accepted bid will be transterred 1o the Cleardng Corparation.

£ In fh2 case of Inter Depasitory, Clearing Caorporgtion will cancel 1he excess or inaccepied shares in feanget
depositary. Sowrce Depository will not be able o resease e Ben without a release of IDT message from
Target Depaository. Funher, release of IDT message shall be sent by target Depository either based on
cancelation raquest recaived froem Clearing Corporation or austormatically genarated after matchirgg with Bid
accepted detail as recaived from the Company or the Registrar 1o the Buyback, Post receiving the IDT
messapgs from fergel Deposiory, source Depasitony will cancelrelease excess or unaccepted biock shares
in the demat account of the shareholder, Post completion of tendening perod and recedving the requisite
defals wz., demat account delails and accepled bid quanlity, source depositary shall dabit the sacurities
as par the communicalion'message received from fargel Dapositary 1o the extant of acceptad bid shares fram
sharehoider's demat account and credit it to Clearing Corporation satflement account in target Depasitary on
saitiemeni date.

Iy Any awcass physical Equity Shases pursuan? to proportianate acceplancerejaction wil be raburned 1o e
Sharehaldars direcily by Fegsiar bo the Buyback. The Company is aulhorized 1o spli the share carlificals
and issue new consalidated share cerilicate lor the unaccapied equily shares in case the equify shares
accapied by the Company e less than the eguity shares tendered in the Buyback by the equity shareholdars
hobkding equity shares in e physical form,

i The Equily Shares bowghl back n the damat farm would ba transtesrad bo the special demal accownt of fha
Company {Temat Escrow Account’) apensad for the Buyback by the Manager

h Shareholders who intend to participate in the Buyback should consull their respective Seller Member for
payment to them of any cost, charges, and expanses {includig brokaraga) that may be kvied by the Saller
Mamber upon the selling Shareholders for tendening Equity Shares in the Buyback (secondary market
transaction). The Buyback consideration received by the sefling Shareholders from their respective Selier
Member, in respact of accepied Equity Shares, oould be net of such costs, changes and expenses (inchiding
brokesage} and the Company accepls no responsibily 1o bear or pay such additional cost, charges and
pxpanses (including brokerags) mcurred salaly by e seling Shareholders.

i The Selier Member woukd issue contract nole & pay the consideration for the Equity Shares accepted under
the Buyback and will unblock the excess unaccepled Equity Shares, Company Broker would also issue
a conlract nofe o the Comparny for fha Equity Shares accepted under the Buyback.

ik In cage of certain sharehalders wiz., NRls, non-resigents ebe. (whera there are specific reguiatory requiraments
pestaining to funds pay-out including those prescribed by the RBI) who do not opt & seffle through custodians,
the funds pay-out woukd be given o their respective Shareholder Broker's satiiement accounts for refeasing
the same 1o such sharshoiders accourt,

k) The Egquity Shares ying to the credit of the Company Demat Account and the Equity Shares bought back
and accepled m physcal form will be exbngushed in Be manner and following 1he pracedune prascribad
in fhe Buy-back Reguiations.

COMPLIANCE OFFICER

The Company has designated as the Complance Olficer for the Buytack. The conltact delailz are as gren below:

Name Mr, Pankaj Parkhiya

Designation Company Secretary & Compliance Officer

Address Gams & Jawebary Complex, M.LD.C, SEEPZ, Andhed (E), Murnbai - 400 096
Email pankaj @ goldiam,.com

Contact (22-2B290 356/ 29202307

In caze of any clanfications or to addrass mvastor grievance, the Shareholders may contact the Compliance Cfficar,
from Morday 8 Frday betwean 10,00 am & 5.00 pm an all working days, at the above mentioned address.

INVESTOR SERVICE CENTRE AND REGISTRAR TO THE BUYBACK
The Compeny hes apponted Link Intime Indka Private Liméed &s the Registrars 1o the Buyback. Their contact datails

Bre 85 unger.
LINK I ntime

Link Intime India Private Limited
G101, 247 Park, LBS Man,
Wikihrod (Wesi), Mumbei- 400 083
Tel Meo: +01 22 4018 6200 Fex: +91 22 40186195,
Email: goldiam.buyback202 1 @ linkintime.co.in
Confacl Person: Sumeal Deshganda
SEB| Registration Mo.: INROOOGO4058
Validity Period: Permanent, unless teminated
CIN: D67 190MH1000FTC 118368

In case of any query, the Sharehokders may conlact the Registrar to the Buyback, from Morday o Friday betwean 10.00
am & 5.00 pmoon all working days at the above mentioned address,

MANAGER TO THE BUYBACK
The Company has appeinted Keynole Fnancial Services Limiled as Marager 10 e Buyback. Thair conlact datails

KEYNOTE

Keynote Financial Services Limited
[Formerly Keynode Corporale Services Limibad)
The Ruby, %h Floor, Senapati Bapat Marg
Cadar (West), Mumbai - 400 023
Tel: +81 22 6B26 &8000-2; E-mail: mbd @keynotzindianst Website: waw keynoteindia.ned
Contact Person: Shashank Pisal
SEBI| Registration No.: INM 000003506
In case of any query, the Sharehaldars may contact the Manager 1o the affer, from Manday to Friday between 10 am
& & pen a1 the above-manlioned addrass,
DIRECTORS' RESPONSIBILITY STATEMENT
In terms of Regulation 24(ika) of the Buy-Back Requiations, the Boand of Directors of the Company accept responsbility
for all the information contained in is Fublic Arnoumcament and confirms that this Public Annauncement contains
trug, factual and material information and does nol contain ary mskading information.

For and an bahalf of Board of Diraclors af
M's. Goldiam International Limited

Rashash Manhar Bhansali

Executive Chairman
DN 00057531

Sd/- Sd/- Sd/-

Anrrspl Rashesh Bhanszall Pankaj Parkhiya
Whole Time Director Company Secretary & Compliance Officer
DIN:07931599 ACS: 30395

Plece: Mumbai
Date: October 14, 2021
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